Bill No.- 15 of 2015

THE RIGHT OF CHILDREN TO FREE AND COMPULSORY EDUCATION
(DELHI AMENDMENT) BILL, 2015

A
Bill
to amend the Right of Children to Free and Compulsory Education Act, 2009 in its
application to the National Capital Territory of Delhi.

Beit enacted by the Legisative Assembly of the National Capital Territory of
Delhi in the Sixty-sixth Y ear of the Republic of India, asfollows:-

1. Short title, extent and commencement. - (1) This Act may be called the Right
of Children to Free and Compulsory Education (Delhi Amendment) Act, 2015.

(2) It shall extend to the whole of the National Capital Territory of Delhi.

(3) It shall comeinto force at once.

2. Amendment of section 8, in the Right of Children to Free and Compulsory
Education Act, 2009. (hereinafter referred to asthe principal Act).

after the clause (ii) of the explanation to clause (a) in section 8, the following
clause shall be added, namely:-

"(iii)  ensure achievement of class appropriate learning level by every child.

3. Amendment of section 16, in theprincipal Act,

in section 16, for the existing punctuation mark “.”, appearing at the end, the
punctuation mark “:” shall be substituted and thereafter the following proviso shall
be added, namely:-

“Provided that if a child has not achieved class appropriate learning
level in a class, he may be held back in that class.”



STATEMENT OF OBJECTSAND REASONS

The Right of Children to Free and Compulsory Education Act, 2009 provides right
to al children to free and compulsory quality education but after the implementation of
this Act some provisions are prohibiting quality education. No detention policy unto
class 8" is creating problems to such children who are not attaining minimum level of
learning of appropriate class. These problems are realized when these children are
essentially promoted to the next class.

It is proposed to bind the State Government to ensure quality education and to
provide that children may not be promoted in higher classes unless they have acquired
class appropriate learning level. Accordingly, sections 8 and 16 of the Act are proposed
to be amended.

The Bill seeks to achieve the aforesaid objectives.
Hence the Bill.
Manish Sisodia
Minister of Education

Delhi

Date:-



FINANCIAL MEMORANDUM

The Bill does not involve any additional financial expenditure on the
Government.



MEMORANDUM REGARDING DELEAGETD LEGISLATION

The Bill does not provide for delegation of legidative power on
any subordinate authority.
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